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wers also should come. (Interruptions)

~ MR, SPEAKER; I made this sug-
gestion last time. ¥ twice a Member
is absent, I think, I should not allow
him,

(Interruptions)

SHRI BIJU PATNAIK: Similarly,

. if a Minister does not answer a ques- ~

tion twice, he should also be bluck-
listed.

DR, SUBRAMANIAM SWAMY:
Those of us who are regular shovld get
the first preference in the balloting.

MR. SPEAKER:; Sure,

SHRI SATYASADHAN CHAEKRA-
BORTY: We should be rewarded,

MR, SPEAKER: Then it will be
nepotism,
Mr. Gamit.

Gas based petiroleum and chemical
un_i‘hlnMahanshtr; and Gujarat

.r
*200. SHR] CHHITTUBHA1 GAMIT:

SHRI M. V. CHANDRA-
SHEKARA MURTHY:;

Will the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have now
finally agreed to implement the first
gas based petroleum and chemical
units jn Maharashtra;

(b) i? so, whether the final deci-
sion in regard to setting up of a
project in Gujarat has been taken;

(e) it ndt. what are the main Tea-
sons for the same; and

' (d) when the work on both the
projects is likely to start?

I P. C. SETHI): (a) Yes, Sir.
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(b) Yes, Sir, a gas based petro-
chemical project will be set up in
Gujerat. ek

(c) Does not arise,

(d) Details are being worked out.
It .is anticipated that work on these
projects will commence in the financial
year 1981-82,
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Mismangement of M|s, Parle Group
of Companieg

1

*302. SHRI DHRAM DAS SHAS-
TRI:

SHRI K. LAKKAPPA;

Will the Minister of 1AW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is true that there
are certain complaints about mis-
management and irregularities in
Mis. Parle Group of Companies,
Bombay;

(b) whether the investigations has
established the allegations against
some persons;

(c) if so, the details tﬁereof:

(d) whether any nctioﬁ has been
taken by Governmeént against the
persons involved and if so, with what
“results; and

(e) if not, reasons therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(8BHRI P. SHIV SHANKAR): (a)
No complaints have been received
about mismangement and irregulari-
ties in Parle Group of Companies,

(b) Neither any investigation nor
inspection under the provisions K of
ths Companids Act, 1958, has beef
carried out in respect of any of the
Parle Groutp of compéanies, .
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